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ORDER SHEET 
APPLICATION NO. 	 OF 199 

11 Applicant(s) OS -r '~ 

Respondent(s) U ry\ k' 0 NA 

Advocate for Applicant(s) S*J~ 	 u, ro, *C 

Advocate fd~ Respondent(s) 	)x~ 	[3 S 

cn rc-~ 

Notes of the Registry  Date 	 Orde-r of the Tribunal 

~,,jttjiD titlld'- 0.10.98 Learned 	counsel 	appearing 

on 	behalf 	of 	the 	a plicant 	prays p 
2- f-~-J 

rB!) T' ` - r 
for 	adjournment 	till 	6.11.98 	to 

~,O 	
- 21- ile 	additional 	statement 	in 	connec- 

tion 	with 	his 	application. 	Mr. 

K.Choudhury, 	learned 	Addl. 	C.G.S.C. 

ias no objection. 

k 	ce 
Fix on 6.11.98. 

Vic Chairman 

rd 

6.11.98 Heard 	Mr 	P. 	Mahanta, 	learned 

counsel 	for 	the 	applicant 	and 	Mr 	A.K. 

Choudhury, 	learned 	Addl. 	C.G.S.C. 	The 

applic ation 	is 	admitted. 	Issue 	usual 

notice. 

Mr 	Mahahta 	prays 	for a n 	interim 
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O.A.No.246/98 

Notes of the Registry 
	

Date 	 'Order of the Tribunal 

?,I-- 

6.11-98 

nkm 

0 .1.1 .98i 

..order,,, Issue.notice to show capse why 

the prayer for interim order Ishall not 

be gr'anted. Notice is Let-ULncibie by two 

weeks-p Mean,,Aile the operation of the 

transfer order dated.8.12.199T is stayed. 

List.it on 20.11.98. 

Vice-chairman 

Two weeks time allowed on ~ the prayer 
of Mr k.K.Choudhury,learned Ad,dl.C.G.s.c. 

f or ,  show cause Mr 'P *Mahanta A, 1!E~Arned 

counsel for the applicant has no 

tion. 

List on 4-012.1.98 for orde1r. 

Interim order shall conti nUe.- 

vice­C,h~?~rman 

Present: Hon'ble Mr Justice D.:N, . Baruah 
Vice-Chairman 

One weeks ti m e alilowed for 

f  I i: ing of written statement 	the 

prayer of Mr A. K. Choudhurylf 	Arned 

Ad,~dl. C.G.S.C. Fix it on 11.12.98. 

C  Vi6:e.-C irmarn 

6' 	 &C 

~e 

V, 

-ot  S,~ ,  

54-  

4.12.98 



f  1 -- 	 7 Zr  7e  F 

22.1.99 Mr P. Mahanta, learned counsel 

for the applicant submits that copy of 

the written statement has not been RIC)  served on him. The. -respondents to 

e) 	 serve a :copy of the written statement 
within one week. Fix it on 29.1.99. 

Vice-Chairman 
nkm 

C17 	 29.1.99 	 The 	learned 	counsel ~ for 'the 

parties submit that the case is 

otherwise ready for hearing. Fix it for 

hearing on 19.3.99. The applicant may 

file rejoinder within two weeks, if so 

advised. 

(0) 
, 
~6k\ 

Vi e Chairman 
nkm 

IN A  

19.3.99 List it on 11.6.99 for hearing. 

V  -Cha"" ice 	irman 
trd 

i\16 

If 11-6.99 	Adjourned to 20.8-99 for hearing* 

Vice- 77 	1M  

CAI 



O.A. 246/98 t  

20. 8. 99 	 On t~!e prayer of J B.S.' Basumatary, 

1! 'learned Addl'.~ C.G.S.C. the case is 'adjourned 

till 1.10.19,99. 

Vice7- airman 

nkm 

C> 

tA- 

2 l. 'I. 00 Codn~ el f or t'he appiicant is not 

present.The applicant 	is also not 
found on c;alls.Mr. 

. 
B.S. Basumatary, 

learned Addl:. C.G.S.C. submits 1 that the 
eflOplication %has become infructuous in 

view that he has carried out ti 
: 
le order. 

Accordingly the application is 

dismissed as not pressed. 

Vic'e-Chairman;; 

trd 

rM 

CA 7 
i—e—to 

Aln 
2- r U -v 


